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AFFIDAVIT IN REPLY TO THE APPLICATION NO 32 OF 2023 WZ ON BEHALF OF
SHRI DATTA INDIA (P) LTD, Madhav Nagar, Taluka-Miraj, District-Sangli-416406

BEFORE THE NATIONAL GREEN TRIBUNA, WESTERN ZONE BENCH PUNE, AT-PUNE

Original Application No.32 of 2023W/7
Raju Alias Devappa Anna Shetty & Others
....... } Applicants.
VERSUS

Director, Shri Datta India P. Ltd.,
Operator of M/s Vasant Dada SSK Ltd.,
At Post- Madhavnagar, Taluka- Miraj, District- Sangali-416406 and Others.

....... } Respondents.

AFFIDAVIT IN REPLY TO THE MAIN APPLICATION ON BEHALF OF THE
RESPONDENT NO.1.

|, Sharad Suresh More, General Manager of Shri Dutt India P. Ltd.. Operator of
M/s Vasant Dada SSK Ltd.. having my office at Post- Madhavnagar, Taluka-
Miraj, District- Sangli-416406, do hereby filing this affidavit in reply to the main
application only with a limited purpose of opposing admission of the application
against the respondent-no.1 and not granting any relief against the respondent
no.1 on account of its not being contributor to Krishna River Pollution as
mentioned hereunder:

1) The Respondent- No. 1 has provided full-fledged Treatment Plant consisting
of Primary, Secondary and Tertiary Treatment and after due treatment
dispose of 750 CMD Effluent on land for irrigation under a special scheme
named as “Rasulwadi Sambarwadi ‘wherein, the treated effluent from
Karkhana is 100% utilized for crop-irrigation scheme of farmers with a total
acreage of about 120 Acres of agricultural land. This scheme and practice are

., continuing for past 34 years without any untoward effect on the sugar cane

', crop of farmers. This is substantiated by the crop record of the farmers for the
~ i lirrigated area for last 3 years. A Sample copy of the True Translation of one
wenel * ¥of the bilateral agreements& scheme implemented for the “Rasulwadi

//eé‘ ’Sambarwadi" is enclosed along with the photographs thereof and marked as
ugg et O / an Annexure-‘A‘ Collectively.

o 2) The Respondent No.1 has been granted Consent to Operate by the
Respondent No.2 with the specific condition about 100% utilization of treated
effluent after achieving standards for utilization of its treated effluent on land
for irrigation purposes. A copy of the valid consent to operate dated
31.07.2023 is enclosed herewith and marked as an Annexure-‘B’,

3) The Respondent No.1 has taken care that at no point of time, either its treated
or untreated effluent enters any water course and the treated effluent with
characteristic suitable to irrigation after achieving standards prescribed in the
consent to operate are applied or disposed of to the crop irrigation scheme of
farmers is followed up strictly.

=
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prescribed in the consent to operate are applied or disposed of to the crop
irrigation scheme of farmers is followed up strictly.

We would like to rely upon the Results of Online Monitoring attached
herewith and marked as an Annexure-‘C’. The results of the Joint
Vigilance Samples collected by the Respondent-MPCB for the season
2022-23 are enclosed herewith and marked as an Annexure-‘D’. This
clearly shows that the Respondent No.1 was operating and maintaining
its Pollution Control Arrangements efficiently and no untoward effect was
observed.

The Respondent-No.1 is having available of 120 acreages of land
available for crop irrigation as stated above and it continues to dispose of
treated effluent after achieving standards for irrigation purposes which is
further substantiated by the crop record for the irrigated area for last 3
years. The record is enclosed in Tabular Form as an Annexure ‘E’
collectively.

The Respondent No.1 would like invite the attention to the distance of the
Respondent-Industry & Disposal Land from the River-Krishna, which is
approximately 4 KM from the industry and 14 km from disposal area away
from the Krishna-River and therefore there is no possibility of the effluent
of the Respondent-Sugar Industry reaching River-Krishna. The Map
showing the Respondent-Industry and its Disposal Site for Utilization of
Treated Effluent after achieving standards is shown in the Map for kind
perusal and marked as an Annexure-‘F’. Since the Respondent-Industry
does not have enough water to feed to the Farmers’ 120 Acres of Land,
there arises no question of letting out any water or effluent into any nalla,
and for which there is no such provision to let it out of disposal area of
crops irrigation. The photographs of final disposal point of treatment plant
and disposal area are enclosed herewith and marked as an Annexure-
‘G’ Collectively.

The Respondent No.1 now would like to submit most respectfully that has
already provided full-fledged treatment plant and treating its sugar-
effluent to the prescribed standards in the Consent-Order and therefore
alleged pH of about 5-6 could not be originated from its sugar-industry and
it does not generate any pale yellow coloured treated effluent. Further it is
submitted that all untreated or treated effluent transfer or passes through
pipeline only, and therefore, could not be entrained in any nalla. At no
point of time, untreated or treated effluent has caused such pollution as
alleged in the application.

The Respondent No.1 itself had pointed out a leakage in the pipeline
carrying Spent wash from adjoining Distillery, which also pointed out to its
management during the visit of the MPCB-Officials, which was also shown
that some spent wash entered in the adjoining natural drain meant for
carrying rain water. The photograph to that effect was already submitted
to the MPCB-Office. A copy of the said photograph is enclosed herewith
and marked as an Annexure-‘H'. It is surprising that instead of making
the said Distillery necessary respondent and initiating action against it, the
Respondent No.1 has been made unnecessary respondent in the present
matter.
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9) The Respondent No.1 has already obtained valid consent to operate and
scrupulously following the conditions imposed in the Consent to Operate. The
Respondent No.1 carried out necessary upgradation and improvement from time
to time as per the advancement in technology and further revision of stringent
standards from time to time. Recently, the Respondent No.1 has submitted
upgradation proposal of the existing ETP to make further improvement in
reducing pollution load with reduction of the quantity and concentration of effluent
before start of next crushing season as under:

A) Installation of Mechanized Screen, Sensor based Recycles to minimize
effluent volume and strength.

B) The Respondent No.1 further upgraded existing segregation of the
condensates and reusing it after partial treatment with addition of ‘Nitrification’
which shall polish it further.

C) The process of scrapping of excess quantity of treated effluent containing
storage lagoon is carried out to restrict it to 15 days storage capacity which will
be used for storage of treated effluent during ‘No Irrigation Period’ as stipulated
by the MPCB in Consent. The photographs to this effect are attached as
Annexure |

D) The Respondent No.1 has always maintained the ETP & Disposal Facility with
continuous monitoring by the Environment Team.

10) Therefore, the Respondent No.1 in reply to the Show-Cause Notice issued
u/s 33A of the Water (Prevention & Control of Pollution) Act, 1974 by MPCB
communicated that it does not have a provision or arrangement for discharge of
untreated or treated effluent in outside environment or it has not intentionally
done it at any time during the period of its operation and highlighted record for
effluent treatment having any adverse impact due to disposal of its treated
effluent. It has complied with whatever directions are issued to it. A copy of the
said Reply dated 19.06.2023 to the SCN dated 13th May, 2023 is enclosed
herewith and marked as an Annexure-‘J .

11) The Applicant has raised the following issues or points of non- compliance/s
in respect of the Respondent No.1, which are replied as under:

a) That the River Krishna gets polluted by the various drainage outlets released
in the river while it passes from Sangali, Miraj and Kupwad cities. It is further
;. contended that the second contributor to Krishna River Pollution is M/s Shri Datta
7 % India P. Ltd, i.e., the Respondent No.1, Madhavnagar, Miraj, District- Sangali.

I, Our submissions are as under:

* i) The Respondent No.1 is sugar — industry being operated on lease basis

from M/s Vasantdada SSK Ltd. with effect from 04.07.2017 after obtaining prior
Consent to Operate dated 26.12.2014 The last Consent to Operate has been
valid for a period up to 31.07.2023 and we have duly applied for renewal of the
same.

if) The Respondent No.1 has already provided adequate treatment and disposal
arrangements as per conditions imposed in the Consent to Operate dated
04.11.2020 Total treated effluent after achieving the standards prescribed in the
Consent to Operate are being utilized on 120 acres of land for irrigation purposes
only and nothing is being discharged outside the disposal area.

iii) The distance of Krishna-River from the Respondent-No.1 is 4 km and the
disposal area is at a far distance of 14 km and at no point of time, has the

33



104

run off from the disposal area has reached nalla or river. Since 100% treated
effluent is utilized on land for irrigation purpose, no question arises to discharge
of full-fledged treated into Krishna River or any other nearby stream. The details
of ETP & Scientific Disposal are enclosed herewith along with the Layout and
Flowchart as well as photographs and marked as an Annexure-‘K’
Collectively.

iv) The Respondent No.1 does not discharge any effluent more particularly of
pale-yellow colour outside disposal area of more than 120 Acres of Land.

b) The second contention of the applicant is that recently thousands of fishes
have died on 10-03-2023 due to mixing of contaminated water in Krishna River
and not only the Respondent No.1's sugar factory but other surrounding
industries, factories and the Respondent No.3 are also responsible for the
pollution in the river water.

Our Reply to this contention is as under:

i} The Fishkill occurred at about 5 Km away from the Respondent No.1’s Industry
and 18 km from its Treated Effluent Disposal area.

ii) It is surprising that one of unconsented distillery by the side of the R.No.1
was not made necessary respondent for the reasons best known to the applicant.
No other nearby industries, factories have been made necessary respondent
even though itis contended that the not only the Respondent No.1's sugar factory
but other surrounding industries, factories and the Respondent No.3 are also
responsible for the pollution in the river water.

iii) In fact, in respect of Fishkill one more Original Application No. 69 of 2022WZ
is also pending before this Hon'ble Tribunal wherein a no. of other sugar factories
and distilleries are also made respondents. Hence, it can be examined as to
whether the Fishkill in this matter is related to the same issue.

iv)The Respondent No.1 never discharged any effluent (treated and untreated)
into either any other stream or river because its treated effluent is very much
useful for the utilization thereof on land for irrigation purpose and concerned
farmers in the disposal area are utilizing it for their irrigation. There is not a single
complaint against the respondent-sugar industry. The crop records of the land
where the respondent-no.1 industry’s treated effluent is being used years
together is very much encouraging. It appears that the applicant is trying to avoid
making the actual defaulter as the necessary respondent and thereby making
the respondent no.1 unnecessary party.

%, C) With regard to the points raised in the Show Cause Notice dated 10" March,

1 2023, the Respondent No.1 has given a detailed Reply dated 11.03.2023 and
' would like to rely thereon, which is already enclosed to this affidavit at Annexure-
* J . The R. No.1 hereby submits point-wise compliance to non-compliances
pointed out in the Proposed Directions cum Show-Cause-Notice issued by the
Respondent-MPCB as below:

1) Alleged failure to operate & maintain the ETP round O clock, thereby causing,
leakage of effluent carrying pipeline and overflow from the storage well, which is
stated to be resulted in to finding of its way of untreated effluent to Karnal Road
Nalla which is contended to meet Krishna River.

The R.No.1 submits most respectfully that the Karnal Nalla is at the west side of
the Respondent No.1 Unit, opposite side of its Disposal Site of Irrigation at 14
km/ and 4 km from the Krishna River upstream R.No.1 utilizes 100% its treated
effluent after achieving standards on 120 Acres of Land and nothing is
discharged outside the disposal area.
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In fact, the adjoining unit of distillery was found to be directly discharging yellow
coloured effluent and this was specifically pointed out during the visit of officials
& also to the concerned management. Since, the R.No.1 transfers all its treated
or untreated effluent also during treatment through pipelines only, it cannot be
entered into the Nalla. Some Spent wash entered in adjoining natural drain meant
for carrying rainwater from adjoining distillery and photograph of it attached in
the Reply submitted to the P.D. dated 10-03-2023.1t is surprising that the
adjoining distillery has not been made necessary respondent.

2) The second contention in the SCN/PD dated 10-03-2023 is in respect of
failure to provide full-fledged leakage proof pipeline and preventive measures as
it is contended that there was ETP-Pipe-Leakage and untreated/ partially treated
pale yellow coloured effluent having pH 5 to 6 (by pH paper) observed to be
discharged outside factory premises.

Our submission is as under:

i)Total treated effluent after achieving the standards prescribed in the Consent to
Operate are being utilized on 120 acres of land for irrigation purposes only and
nothing is being discharged outside the disposal area.

i) Since 100% treated effluent is utilized on land for irrigation purpose, no
question arises to discharge of full-fledged treated into Krishna River or any other
nearby stream.

i) TheRespondentNo.1does not discharge any effluent more mainly of pale-
yellow colour outside the disposal area of more than 120 Acres of Land.

iv) The Respondent No.1 never discharged any effluent (treated and untreated)
into either any other stream or river because its treated effluent is very much
useful for the utilization thereof on land for irrigation purpose and farmers in the
disposal area are utilizing it for their irrigation.

v) There is not a single complaint against the respondent-sugar industry. The
crop records of the land where the respondent-no.1 industry’s treated effluent is
being used years together is very much encouraging. It appears that the
applicant is trying to avoid making the actual defaulter as the necessary
respondent and thereby making the respondent no.1 unnecessary party.

3)The third contention is that the R.No.1 has not been operating existing ETP
scientifically.

Our Reply to it is as below:

Yo% i) The Respondent- No. 1 has provided full-fledged treatment of Primary,

{ Secondary and Tertiary Treatment and after due treatment dispose of 750 CMD
' Effluent on land for irrigation under a special scheme named as “Rasul wadi
Sambarwadi “wherein, the treated effluent from Karkhana is 100% utilized for
crop-irrigation scheme of farmers with a total acreage of about 120 Acres of
agricultural land. This scheme and practice are continuing for past 34 years
without any untoward effect on the sugar cane crop of farmers. This is
substantiated by the crop record of the farmers for the irrigated area for last 3
years. (Annexure-E above)

i) The results of Online Monitoring and Joint Vigilance Sampling done by the
MPCB for the year 2022-23 are not abnormal. (Annexure-'C’ & ‘D’ above)

4) Next contention in the SCN is about non-provision of Environmental Health &
Safety Precautions with apprehension raised that it may cause serious harm to
the environment & human being.

3%
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Our submission is that all adequate and suitable measures are taken to ensure
safety and protection of environment and health.

5) Next contention is in respect of discharge of treated/partially treated effluent
on 09th March, 2023 at night time.

It appears that in order to protect unconsented discharge of yellow pale effluent
contention might have been made against it, & the SCN is issued against the
R.No.1. The R. No 1 would like to rely up on its Reply to the SCN and enclosures
thereto.

6)The foregoing clearly reveals our intention of not causing pollution wilfully, and
we have always abided by guidelines from M.P.C.B. We would like to respectfully
submit the following for your kind consideration; -

A) Neither we have a provision/arrangement for discharge of untreated/treated
effluent in outside environment, nor have we intentionally done it at any time,
during all these years of operation.

B) We also would like to highlight our record for effluent treatment, which is
supported by both online monitoring and the vigilance sample results.

C) That there is no untoward effect on crops due to disposal, which is depicted
by increased yield for the crop area irrigated.

D) We have always abided by SPCB directions, and promptly closed operation
of our ongoing crushing season, on receiving instructions from their office.

We therefore pray that Hon'ble Tribunal may review our case in the above light,
et and may issue suitable direction to the MPCB about not to take any action
"w“'}\ against our unit, and for no fault of ours. We are running this Sugar factory, which
‘p\ % benefits thousands of Farmers, who get due, price for their cultivation and have
‘-‘—\ always maintained stipulated conditions with guidance from visiting officials and
3 ; followed them in TOTO.
/' We on our part shall assure of our Best Efforts for betterment of Environmental
Management Systems.
Solemnly affirmed on this 10" Day of August, 2023 at Sangali.

For the Respondent No.1.
Affian

Authorized Signatory
VERIFICATION:

|, Sharad Suresh More, General Manager and the Authorized Signatory of the
Respondent No. 1 hereby state that the contents of the above paragraph Nos. 1
to 6 are true and correct to the best of my knowledge & belief. All annexures
thereto are true photo copies of documents available with the Respondent No.1.

2 3 AUG 7028ated this 10" day of August, 2023

Noted Register
Seriai Number.233 / 2032

Solemniy affirmed

BEFORE ME 2 :
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c_.--—-"_'__.’--'-_._ ;J
Adv. S. M. Chougule N _ e
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Avrmerure. A

RASULWADI SAMBERWADI 2022-23 LIST

~ Sr. Name Village Serve no. Area
No. .
1 ‘Maya de dagadﬁhavan | Rasulwadi 1541 - 0/30
2 | Ananda daji katkar | Rasulwadi 1541 0/40
3 | Maya dagadu chavan Rasulwadi 1551 0/70
4 Vijay bhanudas chavan Rasulwadi 1553 0/30
5| Nikhil chandrakant jadhav | Rasulwadi 1561 | 0/55
~ 6 | Sandip pandit chavan Rasulwadi 1554 0/30
7 | Ananda balu chavan | Rasulwadi 1556 | 0/30
& | Babutai bhimaro jadhav Rasulwadi 1558 | 030 |
9 | Dilip bhimrao jadhav Rasulwadi 1558 0/30
10 | Rajendra sambhaji swami Rasulwadi 1560 0/60
11 | Ankush goﬁrihar swami Rasulwadi 1559 0/40
12 | Ramchandra balu katkar Rasulwadi 1563 0/30
13 _Ganpat_i rajarain katkar _'J Rasulwadi 1565/66 0/60 |
14 | Laksman balu katkar Rasulwadi 1563 |  0/10
15 | Sumn yashwant jadhav Rasulwadi 1580 0/70
1: 16 | Ganesh shrikant jadhav _ Rasulwadi 9 0/50
17 J Ananda maruti jadhav Rasulwadi 103 0/41
18 | Prashant keshav jadhav |Rasulwadi | 102 | 025
19 | Amir dastagir jamadar __Rasulwadi 1558 100
20 | Shobha popat more | Rasulwadi | 1658 0/80
2] | Amit babaso latane Rasulwadi 97 0/80
22 | Nuriddin balu khatal Rasulwadi 91 0740
23 | Ismail hasan bargirl Rasulwadi 91 0/20
24 | Shukat hasan bargirl | Rasulwadi 91 0/20
25 Ajij) miraso bargirl Rasulwadi 1561 0/30
26 | Mhamulala miraso bargirl Rasulwadi 1561 0/30
27 | Vardhaman chandrakant Rasulwadi 1655 120
‘mule
28 |[Indubai tukaram katkar Rasulwadi 1556 0/70
29 \ampdt tukaram kadam | Rasulwadi 1657 0/40
30 . Mahadev tukaram kadam Rasulwadi 1657 | 0/40
31 Tukaram kashinath jadhav Rasulwadi 109 0/40

5?9_) . Y f,r‘g\“
v / 0 N
! RY C &
{' - {i'ﬂ---.__.,_,A \‘;ﬂ i
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32 | Anil bapu mule [ Rasulwadi 1532 0/60
33 Dnyandev kashinath jadhav | Rasulwadi 1537 | 0/37
34 | Chandrakant atmaram jpatil | Rasulwadi 1529 0/40
' 35 |Balaso atmaram patil Rasulwadi 1529 0/40
36 |J agannath atmaram pawar Rasulwadi 1528/43 0/80
" 37 | Baburao krushna patil | Rasulwadi 152R 0/90
~ 38 | Gunda Shankar kumbhar Rasulwadi 1537 0/35
' 39 | Bharat tukaram katkar Rasulwadi 1540 0/40
" 40 | Popat bhagwat katkar Rasulwadi 154 | 0/40
ZH Jagannath atmaram pawar Rasulwadi 43 0/40
42 | Ramchandra atmaram jadhav | Rasulwadi 32 | 0/40
213 Shlvajl atmaram jadhav Rasulwadi 32 ___ 0740
44 | Ramesh 1a1nchanara_121_dhav | Rasulwadi 42 0/20
45 | Pandurang ganpati jadhav Rasulwadi 42 0/15
46 | Hari shamrao jadhav Rasulwadi 44 0/15
47 | Vitthal shamrao jadhav Rasulwadi 44 0/15
_gﬁlpat bapu jadhav | Rasulwadi 1525 | 029
Ananda ramchandra ;adh.nv Rasulwadi 1525 0/30
Vilas Nar ayan jadhav | Rasulwadi 1225 | 0/80 |
Kamal babaso ashtekar | Rasulwadi 117 | 0/80
| Sanjay annaso ashtekar | Rasulwadi 1519 0/30
N Appaso babaso ashtekar Rasulwadi 1518 0/30 |
54 | Sal Sanjaﬁ}{o_ndl_ram jadhav | Rasulwadi 17 0/35
| Jalindhar dhondiram jadhav | Rasulwadi 17 025
Nilkanth vitthal chavan Rasulwadi 12 0/46
Shrikant bhimrao jadhav Rasulwadi 12 | o0/60
Sukumar nabhiraj mule Rasulwadi 11 0/60
Sukumar nabhiraj mule Rasulwadi 11 | 100
‘Maruti balaso jadhav | Rasulwadi 9 | 0/40
'Nanaso tukaram Jadhav Rasulwadi 9 0/41 |
Babutai bhimrao jadhav | Rasulwadi 1520 0/40
| Bhagawan maruti naik R Rasulwadi 24/5 0/40
Pandit dnyanu jadhav ‘Rasulwadi 34 0/40
Ashok ananda jadhav Rasulwadi 28 0/25
| Arun réghunath patil [ Rasulwadi 30 C0/40 |
__D_hanajl raghunath patil | Rasulwadi 27 0/30
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68 | Ramchandra balkrushna patil [ Rasulwadi 27 0/50
69 | Sushant ramchandra jadhai/ Rasulwadi 44 0/40
70 | Sambhaji shamrao jadhav Rasulwadi 45 0/40
71 | Arun raghunath adhav Rasulwadi 47 | 0735
72 | Kumar jalindhar patil Rasulwadi 27 ~ 0/15
73 | Saraswati jalindhar patil Rasulwadi 27 0/15
74 | Parisa Mule Rasulwadi | 15 0/40
(Sachin shridhar mule) | -

— 2 | .
76 | Ananda nivrutti chavan Rasulwadi 1553 0/10
77 | Babaso dnyanadev jadhav Rasulwadi 109 0/35

78 | Rafiq ilai bargirl | Rasulwadi 92 | 0725 |
79 | Rafig kamal jamadar Rasulwadi 1657 0/20

80 | Moulla kamal jamadar Rasulwadi 1658 020 |

3551
88
0/31

81 | Rajaram daji katkar Rasulwadi 1659 | 0/40
- 82 | Tukaram Vishnu katkar Samberwadi 108/9 0/25

| &3 | Ramesh Arjun katkar | Samberwadi | 109/11 | 020
&4 | Sudhir shivaji katkar Samberwadi | 108/8 |  0/30
' 85 | Dinkar jayvant katkar Samberwadi 128 1 0/20
86 | Khandu pandurang katkar Samberwadi 110/7 0/30
87 Sarjerao ravso katkar Samberwadi 11/17 0/11
8% | Vyeshali sanjay katkar | Samberwadi 110/7 | o/ 10
~ 89 | Shashikant keshav katkar Samberwadi | 127 0/20
90 | Vasant appaso katkar Samberwadi 110/9 0/15

91 | Prakash appaso katkar | Samberwadi 110/9 015
—92-_____Vilas appaso katkar Samberwadi | 1109 | 0/15
93 | Sarubai dagadu suryvanshi | Samberwadi | 9 0/20
" 94 | Ananda lakshman Rajput Samberwadi 12/1 0/50
( _B—ajarang dnyanu katkar ‘Samberwadi 19/7 | 0/80

| Vishanu pandurang patil Samberwadi 8 |1 0140
Gajanan tukaram deshmukh | Samberwadi | 24/2 0/50
Sambhaji dnyanu deshmukh | Samberwadi 24/2 0/50
 Nanaso dattu katkar Samberwadi 24 | 0/60
| Kishor sampat shinde Samberwadi 26 | 0/40

A0
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| 101 | Avinash bhimrao katkar | Samberwadi 121/3 0/40
102 | Vilas bhimrao katkar | Samberwadi | 115 0/30
' 103 | Ankush mahadev katkar Samberwadi | 115 0/20
104 [J agannath dnyanu bhosale Samberwadi 32/3 0/70
105 | Ravso shivaji katkar Samberwadi 32/1 0/25
106 | Ashok ramhari yadav Samberwadi 93/1 0/80
107 | Ashok ramhari yadav Samberwadi 93/3 0/80
' 108 | Baban namdev katkar Samberwadi 92 | 0/40
109 | Nanaso dattu katkar Samberwadi 92 © 0/40
110 Sampat vasantdaro pawar Samberwadi 55 0/80
111 | Hambirrao bapu pawar Samberwadi 55 0/60
__112 Hambirrao bapu pawar Samberwadi 32/5 0/35
HiE | Tushar s_;n'_ierao_[j@ar_ _ Samberwadi 32/5 0735
114 | Tushar 'sarjerao pawar Samberwadi 55 0/60
115 | Pravin tanaji katkar Samberwadi | 40/12 | 025 |
116 | Hirabai tanaji katkar Samberwadi | 40/12 | 0/25
jl 17 | Sarjerao ravso katkar Samberwadi 40/12 0/25
118 | Sudhir shivaji katkar Samberwadi 40/11 0/25
lJ 119 E_hi;/aji ramchandra pawar : _Samberwadi_ 64 0/13
120 | Pralhad krushna pawar Samberwadi 64 0/10
| 121 | Shankar ramchandra pawar | Samberwadi | 64 0/15
122 | Arun krushna pawar ‘Samberwadi 64 0/10
123 | Dattatray krushna pawar Samberwadi 64 0/13
| 124 | Anandibai maloji katkar Samberwadi 40 0/25
| 125 | Hirabai tanaji katkar Samberwadi | 40/10 0/25
126 | Vijaya shamrao jpawar | Samberwadi 55 - 0/40
127 | Vishal shamrao pawar | Samberwadi | 55 ~0/40
1514 R
38 Acer
| 0/27 R

RASULWADI = 83, SAMBERWADI = 37

TOTAL

AREA =120 Acre

A\
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Avrmernye. A

INDIA
FIVE RUPEES

To,
M/s. Managing Director,
Shetkari Sahakari Sakhar Karkhana Ltd., Sangli } Buyer

Mr. Prisabhau Mule

Age- 60 yrs, Occupation-Agriculture, Res.: Rasoolwadi, Dist. Sangli } Seller

Tehsil:-

writes that,

1) Description of Property: Village : Rasoolwadi
Survey No./Gut No. Area Hector R.

15 2 45

The said land belongs to me, I will take spent wash and waste water of the
factory for the said land as per the rules of the factory.

SUNIL. JOSH!

Certlied Translator
8J STENO ANl TRANSLATION SERVICE
— sclales 1 S Lagal & Partners
=iy Adve Jolicitarg)
A9, Kala Biushan CAS,
'Q‘;{ﬁ»“ Kalgkar *147a, Off, BKC,
N 2 Kale Negar, Banui= (). Mumbal - 400 051,
S— Cell 53228 37477

Emall. suniljoshiz7a0@uamall.com

& -
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2) Factory effluent and spent wash to be brought to my land. I agree with the
rules made by the factory from time to time regarding the distribution of the

said water.

3) I will take the appropriate amount of water from the factory as per the factory

decide how much water to give for which crop.

4) T agree that the ratio of spent wash, waste water and fresh water should be

decided by the factory.

5) I will produce sugarcane crop in at least 1/3rd of my arca or as many areas as
the factory decides. Other horticultural and arable crops will be planted as per
the area decided by the factory. I will give all the sugarcane in my arca to your

factory.

6) I will pay the water bill of my area to the factory at the rate decided by the
factory.

7) For my said arca I will permanently take waste water from the factory.

8) T will not objcct to providing sewage water to another area by laying a
sewage tank or pipe line in my said land and wi]| not demand damages from the

factory for that.

9) The rules, if any policy decided by the sugar factory from time to time

regarding spent wash and waste water scheme will be binding on me.

10) Having thus understood all the above terms of the agreement, | have
voluntarily accepted them. In order that the same shall remain binding on me

and my heirs, T have hereunto set my signaturc and thumb in acknowledgment

thereof

\ .,_ . @08 & riners
«dvoc Solleitors)

] = 5 Kzl an CHS,

AP Aalekar Loirg, OF, BKG.

] J N AT 90 Kala Nagar, Bandr; = Mumbal - 400 051,

/o d . Cell 83225 37477

‘3 Emair; suniljoshi2768@gmail.com

>

v Ad
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Customs (Dastur)-
Parisa Bhau Mule
Village Rasulwadi

Dated- 26 /11 /1986

Witness:-
1) Pandurang Dada Jadhav

2) Shivaji Atmaram Jadhay

uo.}'"
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Signature-

8ri'he, Tz
SJUSTENO &1 jiun

Associs .

(Adv

HO b

g AN 8 .

' (E), Mumbai - 400 081,
Cail 02228 37477

Emall; suniljoshi27se @arnail.com

Kalsk
Kala Nagar, Ban
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Feg ATNET ¥ tuvrdg fqwry F 87 #10E@ 5% g faFe) sraw $0a 759, 91F @A
HqU JF IR TG AT FEA.

FIXEAT 538w 1 §IH /1| Gx1 gion ofaedt N Freararg ¥Eq,

HTH §ILH WACTE FATG FCATEIT Areqon 9Eq
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Maharashtra Pollution C‘%er‘h?ol Board
5fa27038ecca0968bddd5ad0

MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd and 4th
Fax: 24023516 L floor, Opp. Cine Planet Cinema,
Website: http://mpeb.gov.in — Near Sion Circle, Slon (E),
Emall: cac-cell@mpcb.gov.in U\ 1] 4 Mumbal-400022

| a7 g
No:- Format1.0/CAC/UAN No.MPCB- . Date: l =
CONSENT-0000092842/CR - 20 (10001 F2 POyt | 2000
To,
Shri Dutt India Pvt. Ltd. (Operator of M/s. Vasantdada Shetkari Sahakari Sakhar
Karkhana Ltd).
173/156/167/188,A/P - Madhavnagar Road,
Miraj,Sangli.

[ Sub: Renewal of 7500 TCD sugar unit. Under M.S.| RED Category

Ref: 1. Renewali of consent granted by the Board vide no. CAC/UAN NO.
MPCBCONSENT-0000076217/CR-2002001163 dtd. 26.02.2020.

2. Minutes of CAC Meeting dtd, 11,09.2020

Your application No.MPCH-CONSENT-0000092842 Dated 30.06.2020

For: grant of Consent to Renewal under Section 26 of the Water {Prevention & Control of
Poilution) Act, 1974 & under Section 21 of the Air {Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes {(Management &
Transboundary Movement; Rules 2016 is considerad and the consent is hereby granted
subject to the following terms and cenditiors and as detailed in the schedule |, 1, 111 & |V |
annexad to this order

1. The Consent to Renewal is granted upto: 31.07.2023

2. The capital investment of the industry Is Rs.280.6229 Crs. (As per C.A
Certificate submitted by industry},

3. Consent s valid for the manufacture of;:

Product Maximum Quantity
1 'Sugar 28125 MT/M
[2 - |Molasses 9000 MT/M
3 - [Bagasses ' 52217 _ " MT/M R B ;_i
[4 Pressmud 7800 MT/M

The Cane crushmg capacity of Sugar unlt shall not exceed 7500 TCD
4. Conditlons under Water (P&CP) Act, 1974 for discharge of effluent;

Permitted

SrNo Description in CMD Standards to Disposal
|Trade effle.ert 750 As oer Schedule | On land for irrigation
2. 'DO'ﬂeStIC cHluent| 40 As per Schedule - | ontand for gardenirg /
[ J J rrigation
\} (/ !- VO C
A% /5 i vt Tndia PVEC Uk, [Operator of s Vassitdsda Shetkarl Sahakar! Sakhar Karkhana LY /CRIUAN r——

\uo MPCB-CONSENT-0000092842

Kindly verify Maharashtra Poliution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/4d9cab6f20bc3074b69e67b3749d9dc17af37593f4e7d55bfdde863cb5f2164e
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£ Maharashtra Pollution Control Board
5fa27038ecca0968bddd5ad0

Conditions under the Air (P& CP) Act, 1981 for air emissions:

Stack Description of stack / Number of
No. source Stack

Standards to be achieved

1 |Boiter Ne. 1, 2 & 3 |As per Schedule I
.Boner Ne. d &5 _ L ] re per Schedule -l
E ]Bonfer Nci. 6,768 1 1 As per Schedule -li

I 6. Conditicns about Non Hazardous Wastes:

SrNo Type of Waste Quantity UoM Treatment Disposal
Boiler Ash 3013 MUAINA ISa!o to Bricks Manufa(t ures,
ETP Sludge 10 MTAINA  |Used as Manure -

7. Cenditions under Hazardous & Other Wastes (M & T M) Rules 2008 for
treatment and disposal of hazardous waste:

Sr Type of HW Quantity &

Treatment Disposal

No Waste Category. Uel

5.1 Used or
| |spent oil

The applicant shali ensure disposal to tne Actual user having permissions under Rule 9
of Hazardous and ather Waste (M & TM} Ruies, 2016.

a. The applicant shatl properly collect, transport & regularly dispose of the hazardous
waste to CHWTSDF, in compliance of the Hazardous & Other Wastes (Management &
Transboundry Movement) Rules, 2016 and keep proper manifest thereof,

8. Tre Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be tinding on the industry.

9. This consent skould not be construcd as exemption from obtaining necessary
NOC/permission from any other Government authonties.

10. Industry shall cornect oniine CMS dats as per CPCB guidetines to CPCB & MPCB
Servers

11. This consent is issued as per the Consent Appraisal Committee meeting dated
11.08.2020.

12. Yo improve water ccanomy, PP shall submit detail water budget along with proposal
tewards recyclirg of treated effluent to the maximum extent including excess
condensate into the process to reduce “resh water consumption, within a period of 3
months with activity bar chart

13. A5 JVS of source =rmission are exceeding, PP shall submut adequacy report of Air |
pollution control systems with improvement plan for 0 & M within period of 2 months

14. The applicant shall make an application for renewal of the consent at least 60 days
before the date of the expiry of the consent.

Sale to authorizd
fecycler

For and on behalf of the
Maharashtra Pollution Control Board.

N

ff-._ AA_G2) ANE
{Ashok Shingare IAS).

Member Secretary
o
hrTU_ﬂ—l_lT_PTlt'rI [Oparator of M's. Vasantdada Shelkar Sahakar Sakhar Karkhana Lid] JCR/UAN Page 2 0f 11

i No MPCLH-CONSENT-00000920842

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/4d9cab6f20bc3074b69e67b3749d9dc17af37593f4e7d55bfdde863cb5f2164e
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[ Received Consent fee of -

Sr.No Amount(Rs.) Transaction/GR.No. Date Transaction Typa
‘ 1683737.00 | TXN2006001834 __30/05{2020 Online Payment
Copy to:

1. Regional Officer, MPCB, Kolhapur and Sub-Regional Officer, MPCB, Sangii
| - They are directed to ensure the compliance of the consent conditions.

_ They are direcled to forfeit the bank guarantee of Rs.5 Lakh & obtain top up BG of
‘ Rs. 15 Lakh from the industry

2. Chief Accounts Officer, MPCB,Sfon, Mumbai
3. CC/CAC desk - for record & website updation purposes.

( \ A %% %

“SHT DU ThdTa PVE LI, (Dperator of MG, Vasantdada Shelkan Sahakan Sakhar Karkhana LEdTJCOURN e
No.MPCB-CONSENT-0000092842 Fage 3 of 11

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/4d9cab6f20bc3074b69e67b3749d9dc17af37593f4e7d55bfdde863cb52164e
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Maharashtra Pollution Control Board
5fa27038ecca0968bddd5ad0

{ SCHEDULE-I
Terms & conditions_for compliance of Water Pollution Control:

1) A} As per your app]lcétion, you have Provided Effluent Treatment Plant
(EYP) of designed capacity of 1000.00 CMD conslsting of Primary,
Secondary, Tertiary for the treatment of 750.00 CMD industrial effluent

B] The Applicant shall operate the effluent treatment plant (ETP) to treat
the trade effluent so as to achieve the following standards prescribed
by the Board or under EP Act, 1986 and Rules made there under from
time to time, whichever is stringent.

Limiting concentration not to exceed in

Sr. No. Parameters mgyl, except for pH
L) [pH 5.5-9.0
| (2 |oil& Grease 10 |
' 3) |BOD (3days 27 | 100
.P g'_4) Sulprate ' 10C0 o .
(5} |Suspended Solids | 100
(6) |COD 250 N
(7} |Chloride 600
(8) |Total Dissolved Solids| 2100 |

C] The treated effluent 750.00 CMD shall be disposed on land for irrigation |
on 22.25 hectares of own land /as per the bilateral agreement with |
farmers. !n no any case treated/untreated effluent shall find its way
outside the factory premises directly or indirectly,

D] Trade effluent of 0.00 CMD generated from Co-gen shall be 100%
recycle in process.

E] CREP conditions for Sugar Factory

i. Operation of ETP shall be started at Jeast one month before starting of cane
crushing to achieve desired MLSS. So as to meet prescribed standards from
day one the gperation of mill,

ii. Waste water generation shali be reduced to 100 liters per tone ot cane
crushed

iit. Industry snall achieve zero gischarge into in fand surface water bodies
iv. 15 days’ storage capacity tank shall be provided for treated effluent to take
care during no demand for irrigation,

F} Industry to make necessary arrangement to cover the effluent
coflection system and to avoid the ingress of Bagasse and other
material,

0 % G) The unit shall operate ETP even after completion of the crushing season f
e ‘-‘;. so that any effluent generated during washing & malintenance activity
! is to be discharged after proper treatment. [

H] The unit shall optimize water use in industrial process & maintain

: ; racords.
e | mlcw‘/‘ﬂ

|
Shil Dutt Tndia Pyt, Ltd. (Oparator of M. Vasanidada Shetkarl Sahakarl Saknar Karkhana LI JCWOUAN 2age 4 of 11
No.MPCB-CONSENT-0000092842

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/4d9cab6f20bc3074b69e67b3749d9dc17af37593f4e7d55bfdde863cb5f2164e
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2)  A] As per your application, you have provided septic tank and soak pit for
the treatment of 40.00 CMD sewage.

8] The applicant shall operate sewage treatment system to treat sewage so
as to achieve the following standards/ prescribed under EP Act 1986 and
rules made under time to time, whichever is stringent,

1 '_'Suspe_n_ded Solids |Not to exceed B [ 100 mg/
2 |BOD 3 days {27°C) Not to exceed | 100mg/

C] The treated sewage shall be 100% reused/recycled for gardening purpose
within premise. In no any case, sewage shall find Its way outside
Company’s premlses.

3) The industry shall have bilateral agreement with the farmers on whose land the
treated effluent is used for irrigation purposes and a copy of the agreements with
validity shall be submitted to the Regional/Sub- Reglonal Office of the Board.

| 4) The industry shall create Environmental Cell by appointing an Environmental Engineer,
| Chemist and Agricuiture expert for locking after day to day activities related to
Environment and irrigation field where treated effluent is used for irrigatfon.

5) CONDITIONS FOR MOLASSES STORAGE:

(i} The molasses shall he properly collected and stored in steel tanks which shall be leak
proof. AL no stage of handling of molasses, there shall be feakage or spitlage.

(i) The capacity of tanks for storage of molasses shall be such that it will take care of
| bumper production of sugar, non-lifting of molasses etc.

{iity Ali the area on which molasses are stored and handled should be provided with drain
for diverting the spilis to the treatment plant/ molasses tank Sultable arrangements
for accidental dischiarges of molasses from the tanks shall be provided to contain the
same within factory premises.

(iv) Destruction of molasses and its disposal shall not be done without specific permission
in writing from the authorized officer of the Board. Intimation of intention to destroy or
dispose of the molasses shall be given to the Board at feast 15 {fifteen) days in
advance by reqgistered post under intimation ta the Sub-Regional officer and Regional
officer of the Board under whose jurisdiction the factory is situated,

(vi The storage tanks shall be kept in good conditions all the year round with adequate
maintenance. The tanks size and capacity per cm, height, total capacity in tonnes shall
be displayed prominently near fon the tank.

(vi) The above conditions shall be in addition to and not in derogation of the provisions
contained in the "Bombay Molasses Rules, 195577 and “Maharashtra Molasses Storage
and Supply Regulation, 196577,
‘ 6} The Applicant shall provide Specific Water Pollution control system as per the
' conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance / CREP guidelines if applicable.
The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions The Applicant shall ootain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto

e

:{_ k “L-i.A.J-v ﬁ AN -':.;FJ

Shri DuttIndia Pl L. {Operator of M/s. Vasantdado Shetkar Sahakarl Sakhar Karkhana LI JCRIURAN

No.MPCB-CONSENT-0000092842 Page s of 11

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
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8) The Industry shall ensure replacement of pollution centrol system or its parts after
I expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards anu salety of Lthe operation thereof.
9) The Applicant shil: comply with the provisions of the Water (Prevention & Controf of
Pollution) Act. 1974 and as amended, by instailing water meters, and other provisions
as contained in the said act:
: _ Water consumption
Purpose for water consumed quantity (CMD)
1. |Industrial Cooling, spraying in mine pits or boller 250.00
feed _
| 2. |Domestic purpose 50.00
—_— = ;
3 Process;m‘g -,.hereby water gets polluted & poliutants 800.00
are easily biodegradable
4 Processing whereby water gets polluted & pollutants 0.00
" |are not easily biodegradable and are toxic ’
5. [Grandening 0
10) The Applicant shall provide Specific Water Peliution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance/ CREP quidelines.
C_\,‘*P_LU WAV V.Y
|
2 “Eb(
7, \
S
L 4
g ‘-/n01’~ A ,.\]
el ]
. Q4 9/ ?(f
g L;‘L 1#
HE":_:.J
Shri Dutt TndTa P, Tid. [Dperator of ME. Vasantdada Shetkar Sahiskarl Sakhiar Karkhana Ltd).JCROUAN Page 6 of 11

No.MPCB-CONSENT-0000092842

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
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SCHEDULE-!
Terms & conditions for compliance of Air Pollution Control:

1) As per your application, you have provided the Alr pollution controt (APC)
system and erected following stack(s) and observe the following fuel
pattern-

Stack Stack APC Height Type of Quantity & s% SO,

' No. Aftached To System  in Mtrs, Fuel UoM

| i |
Boller No. 1, venture Wet
' I : )
i 1 263 _IScrubber | 42 |Bagasses |540 MT/Day|0.20|2160 0_0
Boiler No. 4 | Venture Wet | . 920.00
2 &5 !Scrubbﬂ l 62 . Bagasses | 480 MT/Day |0.20|1920.0C
Boiler No. 6, |Venture Wet |
3 768 Scrubber 7? Bagg_a_ses .1_840 MT/Day 19‘2_0 .3360.00

2) The Applicant shalt provide Specific Air Pollution control equipments as per
the conditions of EP Act, 1986 and ruie made there under from time to time/
Environmental Clearance / CREP guidelines.

1 The Applicant shall provide ESP/ Bag filters Wet scrubber to the Bagasse fired boiler
and Dust Collector to Sugar bagging section as an Air Pollution control equipments OR
as per the conditions of EP Act, 1986 and rule made there under from time to time {
Environmental Clearance / CREP guidelines.

2 The applicant shalt operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards:

Total Particuiate matter : Not to exceed 50 mg/Nm3 —l ‘

3 The Applicant shall nhtain necessary prior permission for providing additignal control
equipment with necessary specificatiens and operation thereof or alteration or
replacement/alteraticn well before its life come to an end or erection of new potlution
centrol equipment.

4 The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation {including the change of
any control equipment, other in whole or i part is necessary).

5 Industry should not use auxiliary fuel more than 15 % (as per amendment in E1A
Notification 2009, pawer plant upto 15 MW based on Bio-mass and using auxiliary fue!
as coal upto 15% are exempt.) as co-gen capacity is below 15 MW.

3) The Applicant shall obtaln necessary prior permission for providing
additional control equipment with necessary specifications and operation
thereof or alteration or replacement/alteration well before its Jife come to an
end or erection of new pollution control equipment,

4) The Board reserves its rights to vary all or any of the condition In the
consent, if due to any technological improvement or otherwise such variation
. (including the change of any control equipment, other in whole or in part Is

>
& ‘:\knecessary).
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Shirl DUtt Thdia P, LId. [Operator of M]s. Visanldada Shetkarn sanakar sakhar Karkhaha Lid) JCRAUAN

No.MPCB-CONSENT-0000092842 Page 7 of 11
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SCHEDULE-III
Detalls of Bank Guarantees:

Amt of

86 Submizsion Purpose Compliance Validity

Sr. Consent(C2E/C

No. 20/C2R} - - Pariod of BG Period Date
imposed

Towards

compliance

of Consent

15 conditions

| 1 [CtoR 1500000 daysfextended  |& O & M of 31.07.2023 30.11.2023
pollution

‘ control

| system.

Industry

shall not

| operate

| ‘ stand by
| Boilers (3

I | nos.)

| | | ' unless

15 their Air
ChoR | 500000 | rended | Pollution
| Control
| | [ [ Systems
' are
| | i upgraded
| to Wet
‘ ] | scrubber/ |

31.07.2023 30,11‘2023!

|ESP
BG Forfeiture History

Amount S . Amount of Reason of
Submission  Purposé of BG BG

Srno Consent of BG
. e
(C2E/C20/C2R) hmposed Period BG Forfaiture Forfeiture

Towards
compliance of

| Gl
Consent Exceedance

1 | CtoR 1000000 | ™ | 500000 | of Source
: | emission

| pollution |
| control
system. ‘

Shil DUt Tndla PVE, LI, (Operator of Mis. Vasanidada Shotkar Sahakarl Saknhar Karkhana CLal /CROUAR __—Paqesofu
No.MPCB-CONSENT-0000092842

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
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SCHEDULE-IV

General Conditions:

1 The applicant shall provide facility for collection of environmental samples and
sampies of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shalf pay to the Board for the
services rendered in this behalf,

2 The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
| platform etc. for monitoring the air emissions and the same shall be open for
| inspection tofand for use of the Board's Staff. The chimney(s) vents attached to various

sources of emission shall be designated by numbers such as 5-1, S-2, etc, and these
shall be painted/ displayed to facilitate identification.

3 Whenever due to any accident or other unforeseen act or even, such emissions occur

or is apprehended to occur in excess of standards lald down, such information shall be

‘ forthwith Reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of polluticn controt equipment, the production process connected to it shail
be stopped.

4 Tne applicant shall provide an alternate electric power source sufficient to operate all
pollution control facifities instailed to maintain compliance with the terms and
conditions of the consent. In the absence, the applicant shail stop, reduce or otherwise,
controf production to abide by terms and conditions of this consent.

5 The firm shall submit to this office, the 30th day of September every year. the
Environmental Statement Report for the financial year ending 31ist March in the
prescribed Form-V as per the provisions of rule 14 of the Environment (Protection)
{5econd Amendment} Rules, 1992,

6  Theindustry should comply with the Hazardous & Other Wastes {M & TM) Rules, 2016
and submit the Annual Returns as per Rule 6(5) & 20(2} of Hazardous & Other Wastes
(M & TM} Rules, 2016 for the preceding year April to March in Form-IV by 30th June of
every year.

7 Aninspection book shall be opened and made available to the Board's officers during
their visit to the applicant,

8 The industry shall constitute an Environmentai cell with quallfied
staff/personnelfagency to see the day lo day compliance of consent condition towards
Environment Protection.

9 The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemlcals used for treatment shall be
maintained.

10 The applicant shall bring minimum 33% of the available open land under green
coverage/ plantation. The applicant shall submit a yearly statement by 30th
September every year on avalilable open piot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

The industry shall submit official e-mail address and any change will be duly informed

“ to the MPCB.

Windustry should monitor effluent quality, stack emissions and ambient air quality
onthly/quarterly

—
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13 The industry shall recycle/reprocess/reuseirecover Hazardous Waste as per the provision
contain in the H&GOW(M&TM) Rules 2014, which can be recyclediprocessed! reused/
| recovered and only waste which has to be incinerated shall go to incineration and waste
which can be used for land filling and cannot be recycied/ reprocessed etc. should go for
| that purpose, in order to reduce 10ad on incineration and landfll site/environment,
| 14 Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act,1986 and industry specific standard under EP Rules 1986
| which are available on MPCB website(www.mpcb.gov.in).

15 Separate drainage system shall be provided for collection of trade and sewage effluents,
Terminai manholes shall be provided at the end of the collection system with arrangement
for measuring the flow. No effluent shail be admitted in the pipes/sewers downstream of the
terminal manholes. No effluent shall find its way other than in designed and provided
collection system.

16 Neither storm water nor discharge from other premises shall be allowed t6 mix with the
effluents from the factory.

17. Conditions for D.G. Set
a} Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

| treating the room acoustically.
| b} Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
- acoustic treatment of the room should be designed for minimum 25 d8 (A) insertion toss
or for meeting the arnbient noise standards, whichever [s on higher side. A suitable
exhaust muffler with insertion loss of 25 dB {A) shall also be provided. The measurement
| of insertion loss will be done at different points at 0.5 meters from acoustic
po
| enclosure/room and then average.
| ¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.
d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer,
¢) A proper rodtite and preventive maintenance procedure for DG set should be set and
followed in corisuitation with the DG manufacturer which would help te prevent noise
levels of OG set frum deteriorating with use

f) D.G. Set shall be operaled only in case of power failure.

g} The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, Indiz on Environment
{(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and Its
amendments regarding noise limit for generator sets run with diesel.

18 The industry should not cause any nuisance in surrounding area.

19 The industry shall take adequate measures for control of noise ievels from its own sources
within the premises so as to malntain ambient air quality standard in respect gf noise to less
than 75 dB {A) during day time and 70 dB (A) during night time. Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m. and 6 a.m.

The applicant shall maintain good housekeeping.

The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically 50 as not to cause any nuisance { pollution. The applicant shall take
necessary permissions from civic authonities for disposal of solid waste.

The applicant sha'l ot change or alter the guantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equ:pment provided 10r without previous written permission of the Board. The nqdustry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.
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23 The industry shall ensure that fugitive emissions from the activity are controlled so as
to maintain clean and safe environment in and around the factory premises.

24 The industry shall achieve the National Ambient Air Quality standards prescribed vide
Goverament of India, Notification dtd. 16.11.2009 as amended.
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Annexure C

AVERAGE ANALYSIS RESULTS FOR ONLINE MONITORING
SYSTEM

. COD | BOD TSS Flow i
(mgM) | (mgM) | (mgN) |(m3hr)| P

January 78.15 27.42 23.59 28.50 7.16

February 71.95 21.86 24.92 27.15 7.41

March 68.40 22.38 23.76 24.65 7.34

51
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Phone no. 1 02353-2041970
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“Your Service is nur Duty”

MAHARASHTRA POLLUTION CONTROL BOARD
- REGIONAL LABORATORY, CHIPLUN

Regional Laboratory,  hiplun,
Maharashtra Pollution Control Board,
103,106 Parkar Compiex, 1st Floor,
Behind Nagar Parishad. Chiplun, Dist,
Ratnagiri. 415 605

NABL Certificate No.:

Validity

Laboeratory Mok} Recognition :
e e

Validity

e ——— — e

‘ Test Report No.: MPCB/RL-Chiplun:JVS/22-23/02/187

Date: 09:02/2023 07:1$ PM

| Field Sample TD -

‘ Name & Address of the [ndustry

Analysis Repori-Water (JVS)

BR-0038225

Shri Dutt India Pyt 1t ( Operator of M/s. Vasantdada Shetkari Sahakari Sakhar

Karakhana Ltd ) Sangl

R12 Sugar ( excluding Khandseri)

| Sampling Location :

ETP (Cutlet)

| Lab code :

{ MPCB/RL-Chiplun 1VS/22-23/1388

Sample Details

Sampling Method(s) : (WateF/AlFHW ) : Waler
-, . T . | FO-Sangli (Shri .
‘ Sampling drawn by (Officer name): Rohidas R. Matkar) Sample Volume Received :
| FO-Sangli (Shri.
£
Rolidas R. Matkar) Seal No. ; 173

Sample submitted by (Name) :

! (SRO-Sangli)

i Date of Sample
Collection.(dd/mm:yyyy) :

311272022 11:50 AN

Date of Sample receipt to
Laboratory (dd/mm/vyyy) : [ERY

0H012023 03:28

Analvsis start I)/ah (dd/mm/yyyy).

006:0472023 04:27 M

!
|
|

Test Report

- MU( If required)

Parameter [ Results | Lnit Method Adopted
pH [ 69
AP Uissolved Solidst i DN) 491.0 e
W] '0 — = ———- T
P Y o " Suspended Solids ( S5 ) 46.0 | my/!
| T___.?g-w« . —
Biochemical Oxygen Demand )
| 4 (BOD) 60.0 mg i
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! Sr.No Parameter Results | Unit Method Adopted MU( If required)
S Chlorde 3688 e
=t i
M Chemical Oxygen Demand (COD) 183.2 mg/1 |
) 7 Sulphate 4580 | mgil '
.3 Qil & Greasc BDL | mg/l

Abbreviations: - BDL=Below Detcctable hi

End of The Report

Comment (if any):

Comment for Amended Report:

Remark: - Note: This test report refers only to the sample submitted for the testing.
Results Compiled by: Anil N Sandansing

Results Approved by: Anil N Sandunsing

Results Reviewed by: Anil N Sandinsing

mit, N.D.=Not Detected, N.A.= Not Analyzed, * Not covered under NABL scop,

Antl N Sandansing
Lie Screntific Olficer,
Regional Laboratory,
Chiplun,

# This is an Electronically generated report does not require signature

Noteg
Results relate anly to the ample’s toatod, only in case of samples submitted by customer & not drawn by MPCB

y
i
>
N

=+

i,

SINABLUISO 170282
H days fram the el
Cal laboratory

¢ reproduced in part or w: full without written appros 2 of laboratory

Comndhrcsies naErae s are na! i seopy

Namaples will be preserved 1 e pone e ol Test Certificate

Custarer cosnphainn register is as ail:
Ihe Contents of this Report shall no !
MU values will be reported on reques:

Copyright © 2020 LIMS. All rights reserved.
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Phone o, : 02353-201970

‘ A MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL LABORATORY, CHIPLUN

Visst s at 2 htp:mpeb gov i, ‘ﬁti ) 105.106 Parkar Complos, 1at Floor,
waail - mpebebiploniab @ mpeb gov i - ’--:'1— Behind Nagar Panshad. Chiplun, Dist,
I g oy 4 p
Rainagiri. 415 605

‘ “Your Service is our Duty”

Regional Laboratoery, Chiplun,
Maharashtra Pollution ¢ ontrol Board,

RABL Certificate No.:

Validity

(Laboralory MoEF Recognition :

Validity

F‘est Report No.: MPCB/RL-Chiplun/JVS/22-23/03/269

Date: 23/03/2023 02:28 PM

Analysis Repori-\W

ater (JVS)

BR-0040110

Field Sample 1D

| Name & Address of the Industry Karakhana Ltd.) Sangl

' R12 Sugar ( excluding Khandsari)

Shri Dutt India Pyt Lul iOperator of Ms. Vasantdada Shetkari Sahakari Sakhar

Sampling Location : { ETP (Outler)

Lah code : MPCB/RL-Chiplun 1V'S

Lb=&I]

¥3_93

1613

Sample Details

sumple submitied by (Name) :
| SRO-Sangl)

ing Me 8) W
Sampling Method(s) (Water/ i HW) : er
) : | FO-Sangli (Shri. L I
S: awn by ol \Y ed :
Sampling drawn by (Officer name) Rohidas R. Matkar) Sample Volume Received
[ 1 O-Sangly (Shri,
Rohidas B. Matkar) Seal No. : 173

M N7 ¥
Dhté ol SatpK 01:202% 01-05 PAI

| Date of Sample receipt to 02:02:2023 04:14

Colleetion{dd/mm/vyvy) ¢ Laboratory (dd/mm/yyyy) : "M
| \nalysis start Date (dd/mmivyyyl. o | 06/02/2023 11:49 AM
Test Report
Paramecter Results | Unit Method Adopted | MU(If required)
e’ | i pH 70
Hﬁp e ;’._# S — - _— =1 |
°/ ¢ Iff1a] Dissolved Solidst 'DS) 4310 | mg! ‘
f Suspended Solids { 85 ) 19.0 mg | |
Biochemical Oxygen Demand 64.0 e | 1
(BOD) R |
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' Sr.No Parameter Results | Unit Method Adopred MU I required)

Chloride 5938 | mg

6 Chemical Oxygen-Demiand (COD) - [ 1920 | my/|

' Sulphate 3339 | mg

Ol & Grease BDL mg/l

. End of The Report

Abbreviations: - Bl

Below Detectble limi, N D =Not Detccred, N A= Not Anlyzed, * Notcovered under NABL seop.

Comment (if any):

Comment for Amended Report:

Remark: - Note: This test report refers only to the sumple submitted for the testing,
Results Compiled by: Anil N Sandansing

Results Approved by: Anjl N Sandansing

| Restlts Reviewed by: Anil N Sandansing

Anil N Sandansing
I7e Scientific Officer,
Regional Laboratory,
Chiplun,

# This is an Electronically gencrated report does upt require siznaire

| Nole

. Resuits relate only 1o the sample/s tested only in case of samples submitted by customer & not drawn by MPCR
3 tndicates paramters ure not in scope of NABL(I1SO:17025:201 71
Samples will be preserved for a period 19 days from the delivery or Test Certificate.

. Customer complaint register is available a1 iaboratory.

. The Contents of this Report shall not be :¢produced in pinrt of in full witheut weitten approval of laboratory,

. MU values will be reported on riquest.

wd b —

o W A

Copyright © 2020 LIMS, All rights reserved
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL LABORATORY, CHIPLUN
] Ay
I o It~ Regional Laboratory. Chiplun,
| Phone no. : 02353-261970 = Maharashtra Polluticn Control Board,
Visitusat: by mapeb govin - 105.106 Parkar Complex. ist Floor,
mail s mpebelnpiustaly a mpbb gos B/ Behind Nagar Parishad. Chiplun, Dist.
| ‘ “Your Service 15 our Duty” Ratnagiri. 415 605
| | 3 - -
| i [ NABL Certificate No.: Validity
! ‘ Laboratory Mo F Recognition Validity
| - e - =t
| ‘ Test Report No.: MPCB/RL-Chiptun/JV8/22-23/01/27 Date: 18/01/2023 02:56 PM

Analysis Report-Water (JVS)

: - | 2
Ficld Sample 1D | BR-0033125

| Shri Dutt India Pt 11d (Operator of Ms. Vasantdada Shetkari Suhakari Sakhar

. arg i ) Sang
| | Name & Address of the Industry Karakhana Ltd.) Saug]

‘ ! R12 Sugar ( exeluding Khansdsin)
Sampling Location : TP (Outlet)
Lab code: MPCB/RL-Chipluys JVS/22-23/1142

Ss » Details
Sampling Method(s) t\‘\l:::-’l‘* _I:il:;:]::\ Vi

|
g e —— _ | FO-Sangli (Shri.
Sampling drawn by (Officer name): Rohidas R. Matkar)

| Waler

Sample Volume Received :

FO-Sangli (Shri.
Sample submitted by (Name) : Rohidas R. Matkar) Seal No. : 173
(SRO-Sangli)

Date of Sample 2971172022 11:25 AM Date of Sample receipt to 07:12/2022 04:52
Collection.(dd/mm/yyyy) : i o Laboratory (dd/mm/yyyy) : PM

|| Analysis starf Date (dd/mmiyyyy ). ¢ | 0¥/12/2022 11:40 AN

Test i{eport

Paranmcter Results | Unit Method Adopted . MU( If required)
pil R l
Total Dissolved Solids( 1 DS) 347.0 | met
Suspended Solids { 8§ ) 17.0 mgi
[ Biochemical Oxygen Demand
4 =g B
] {(BOD) 60 | me




I Sr.No Parameter Results | Unit

Method Adopted

MU required)

Chloride 65.38 | mg!

6 Chemical Oxygen Demand (COD) 52.0 mg/i

7, Sulphate §7.35 | mgl

& Oil & Grease BDL | mgl

End of The Report

-

Abbreviations: - BDL=Below Detectable limit, N.D.=Not Detected, N. A= Not Agglyzed; * Not covered under NABL scop.

Comment (if anyv):
Comment for Amended Report:

Remark; - Note: This test report refors only to the sample submitted for the testing,

Results Compiled by: Anil N Sandans:ng
Results Approved by: Anil N Sandansing
Results Reviewed hy: Anil N Sandanswy

# This is an Electronically generated report does not require signafure

Anil N Sandansing
Ve Scigmtific Officer,
Regional Laboratory,
Chiplun,

Note :

| . Results relate only 1o the sampleds tested. only in case of samples submitted by customer & not drawn by MPCB.

# indicales paramters are not in scope of NABL(180:17025:2017)

[N I

Customer complaint register is available at laboratory.

3"\./\.‘.

MU values will be reported on request.

Samples will be preserved for a period {0 days from the delivery of Test Certificate.

. The Contents of Ihis Report'shall not be reproduced in part or in full wnhont written appmval of labommry

Copyright © 2020 LIMS. All rights reserved
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Annexure E

Rasulwadi — Sambarwadi Waste Water Scheme
cane yield in crushing season

Cruéhing Total Cane
Season Crop in MT
- 2020-21 | 3485 B
2021-22 3966
2022-23 4430

€6
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Spent wash line leakage




,Amv\E}dA'QZ_

(Operator of Vasantdada S.S.S.K. Ltd. Sangali)
Madhavn.:gar Road, Sangli - 4116416, Tel. No. 9112688888, 9112738888

ﬂ}g% Shri Dutt India Private Lifiiitéd='

l{ef.s\?o.SDlP[,/E']‘P/ A= /2023-24 Date- 19.06.2023
THE REGIONAL OFFICER,

Maharashtra Pollution Control Board,

Kolhapur, .
Sub: -Notice under section 33 A-
Environmental management approach of SHRI DUTT INDIA PVT. LTD
(Operator of Vasantdada S.S.K. Ltd. Sangli)

Your Ref:- MPCB/RO/KOP/CD/FTS-0015 dt 13.5.23
lespected Sir,

This is with reference to the above mentioned subject and your reference cited above.
We would iike to respectiully submit the following for your kind consideration: ---

1) SHRIDUTT INDIA PVT.LTD. is an industrial group, having establishments in Agro
Industrial Sector. The group has Sugar Producing units, and as allied industry
Ethanol Manufacturing, which contributes to limit foreign exchange spending of

our country, by substituting crude oil import.

2} The group is presently running the Sugar Factory division of Vasantdada S.S.K.
Ltd as ‘OPERATOR’ to ensure due price to their member farmers.

3)  Alongwith working of the production unit, equal attention is given to
Fnvironmental sembatance, and the group has ensured this by providing full
Nedged Effluent Treatment Plant comypyising of Primary, Secondary, and Tertiary
Treatment and scrupulously operating the same with vigil. We have taken care
that at no point of litne, our either untreated or treated ef(luent enters any water
course and the treated effluent with characteristics within consented limits is
disposed on the land reserved for irrigation of the same with no untoward effect

observed. The above is supported by
A} Results of Online monitoring which is attached as Annexure- |

B) Results of JVS samples, for the present crushing season 2022-2023, attached

as-Annexure-Ii

4] The Disposal of our treated effluent of quantity of about 750 cum is on land for
irrigation under a special scheme named as “Rasulwadi Sambarwadi, wherein,

'-'h{'ﬂ reated effluent tom Karkhana is subjected to crop nrigation scheme of the
Imumus mtq @ lotal acreage of about 120 Acres. This scheme and practice is
wm.munn for past about 34 Years and No untoward effcct on the sugar cane

cn‘ip of the farmers is observed or reported. This is substantiated by the crop
Road Oficn oINS Sarnnd Fhior P S Aviatnr New Towan Rnarl
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Shri Dutt India Private Limited

{Operator of Vusantdada S$.S.S.K. Ltd. Sangali)
Marlbe cccar Road, Sangh 116416, Tel. No. 9112688888, 9112738888

record for the irrigated area for last three years, attached as Annexure I11.
Further, this land is about 4 KM away from Krishna River and therefore there is
no possibility of this water reaching river.

Since we do not have enough water to be fed to farmer’s farms, there is and
was never a,question of letting out any water in any nalla, and for which,

there is no provision in the first place.

The mentioned leakage of untreated/partially treated pale yellow coloured
effluent of alleged pH of about 5-6 could not be originated from our industry,
since we have maintained treated parameters well within limits and we do not
gencrate any pale yellow coloured treated effluent. Furthermore, all our
untreated or treate:t effluent transfer is by pipeline only, and therefore, could not
be entrained in any Nalla. At no point of time therefore, our untreated or treated

effluent has caused the said pollution.

We have pointed out during the visit of officials that there was a lealage in the
pipeline carrying Spentwash from adjoining distillery, and which we Iad pointed
out to their management. However, some Spentwash, entered in adjoining
natural drain meant for carrying rain water. Photograph to this effect, already

submitted to your office, is attached as Annexure 1V,

We have a valid Consent to Operate (Copy attached as Annexure V) and are

scrupulously maintaining the stipulated conditions.

We have already undertaken Upgradation Plan for our existing ETP to further
increase the efficiency and the measures initiated are:-
a) In Plant Control:- Fixing of Mcchanized Screen, Sensor based recycles to
minimize elfluent volume & stirength,

These measures shall reduce the quantity and concentration of effluent and

shall be completed before start of next season.

b) We have already seggregated the condensates and reusing the same after
partial treatment. This system is being upgraded with addition of
‘Nitrification’, which shall polish it further.

¢) We have initiated scrapping of excess quantity treated effluent containing
storage lagoon, and the same shall be restricted to 15 days storage
capacity, wherein, it shall be used for storing of treated effluent, during

‘No Irrigation " period, as per stipulation from M.P.C.B.

d) We have always maintained the ETP and .Disposal facility, with

continuous inonitoring by the I'nvironmental Team.
Rewdd Qi s 207 Secand fiocs S Aviator, New Tawn Roac
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4. Shri Dutt India Private Limited

{Operator of Vasantdada S.S.S.K. Ltd. Sanqali)
o Madhavnagar Road, Sangli - 416416. Tel. No. 9112688888, 9112788888

&4

F i\“lﬂ

The foregoing clearly reveals our intention of not causing pollution willfully, and
we have always abided by guidelines from M.P.C.B. We would like to respectfully
submit the following for vour kind consideration:-

A) Neither we have a provision/arrangement for discharge of untreated/treated
effluent in outside environment, nor have we intentionally done it at any time, during all
these years of operation.

B) We also would like to highlight our record for effluent treatment, which is
sunported by both online monitoring and alsa the vigilance sample results.
)} That there is no untoward effect on crop due to disposal, which is depicted by
increased yield for the crop area irrigated.
D) We have always abided by your directions, and promptly closed operation of

our ongoing crushing scason, on receiving instructions from your office.

We therefore reaicst you torreview our case in the above light, and request you
to not to take any action against our unit, and for no fault of ours. We are running this
Sugar factory, which benefits thousands of Farmers, who get due, price for their
cultivation and have always maintained stipulated conditions with guidance from
visiting vfficials and followed them in TOTO.

We on our part shall assure you of our Best Efforts for betterment of
Environniental Managenient Systems,

Thanking You in Anticipation

Yours Faithfully
/ p
For Shri Dutt Tndia Pvt, Ltd.
Copy submitted t¢ -

SUB REGIONAL OFFICER

Maharashtra Pollution Control Board,
Sangli.

Reod (3, Noo 205 Kerond 75 cr P S Avialen Nead Towan Rt
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Shri Dutt India Private Limited

1st Floor, Arcadia, 195 Nariman Point, Mumbai 400 021, Phone : (022) 2287 4110 / 6615 4450

Date: 11" August, 2023

To,

National Green Tribunal,

Western Zone Bench,

New Administrative Building, 1* Floor,
B-wing Opposite Council Hall, Pune, Mumbai.

Subject: Authority Letter to Mr. Sharad Sureshrao More, to sign and submit various documents
in the matter of Raju Alias Devavappa Anna Shetti & Ors. Vs. M/s. Shri Dutt India Pvt.

Ltd. & Ors.

Dear Sir/Madam,

We, Shri Dutt India Private Limited having our Corporate office situated at First Floor, Arcadia, opp.
NCPA gate no. 05, 195, Nariman Point, Mumbai-400021 do hereby authorize Mr. Sharad Suresh More
— General Manager (PAN: BEMPM6279Q), to sign and submit, verify, declare, affirm, make, present,
file suit/petition before the National Green Tribunal, Pune in the matter of Raju Alias Devavappa Anna
Shetti & Ors. Vs. M/s. Shri Dutt India Pvt. Ltd. & Ors. and to submit all necessary documents,
Vakalatnama(s), Replies, Written Statements, Affidavits, Undertakings, Declarations, Applications,
Statements, Sign Evidence, Affidavit to Record Evidence, to appear for Cross-Examination and to
produce the documents and to do all such acts, deeds, matters and things as may be necessary in
connection with the aforementioned matter.

This Authority Letter shall be valid till disposal of the said matter for the purpose mentioned
hereinabove. All acts, deeds, things, matters, etc. as aforestated shall be deemed to be valid and
enforceable only if they are consistent with the instant letter as may be relevant in this case and the
Board of Directors shall not be responsible for any illegal and invalid acts and any acts beyond the
scope of the aforestated authority done by the said officials and such invalid, illegal acts, and acts done
beyond the scope of powers granted in this letter shall not bind the Company against any third parties
or before any authorities in any manner and that the Board of Directors shall not be answerable in that
behalf.

For SHRI DUTT INDIA PRIVATE LIMITED

Priti Ruparel
Director
DIN: 00367266

Date: 11.08.2023
Place: Mumbai

Regd. Office : 205, P. S. Aviator, New Town Road, Mouza-Atghora Chinar Park, Rajarhat, Kolkata 700 136.
Mobile : + 91 93222 25958 ¢ E-mail : compliance@shridutt.com « CIN: U15100WB2012PTC184651
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